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products, coconut and coconut products,
tapioca, chips.tiles,coir yarn fibre rope, fro-
zen cargo, handicrafts and handloom co-
thes, industrialgoods, rayonpulp,pepper,tea,
coffee, etc. If Beypore Port is made an all
weather port, it can expect to generate a
traffic of about five lakh tonnes per annum.
During 1988-89 about 1,03,000 M.T. of rice
and wheat were imported through this port.

There was proposal to develop Beypore
sub-port of Calicut as an all weather port in
two stages. The first stage is a project costing
Rs.15 crores and the second stage is around
Rs. 50 crores, totalling Rs.72.50 crores.The
State Government have moved with Central
Governmentto approve the first stage. lurge
upon the Government to take up the matter.

{vii) Need for early completion of
portionsoflinkchannel of Ganga
Canal passing thorugh Punjab

(Translation]

SHRI BIRBAL (Ganganagar): Mr. Dep-
uty Speaker Sir, the Gang Canal of Srigan-
ganagar district is very important which has
been providing irrigational facilities for the
last 65 years. This canal with a capacity of
2750 cusec water has been completely
damaged in Punjab. As a result thereof, it is
not able to take its quota of water. In order to
ensure that the canal carries its full quota of
waterthe Government of Rajasthan has
undertaken a scheme to construct a link
channel at R. D. No. 491 near Lohgarh by
flowing its share of water in Indira Gandhi
Canal and connect it with first head of Gang
Canal at Sadhuwali. The Government of
Rajasthan has almost completed its portion
of work.Some portions of this link channel
fall under Haryana. This portion of work has
also almost been completed. Now the re-
maining work has to he done by the Punjab
Government.The Centre should direct the
Punjab Government to close the Sarhind Pir
Cannal for 15 days so that work on this link
channel can be completed immediately and
the farmers depending on the Gang Cannel
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could get full quota of water. The damaged
portions of this link channal in Punjab should
be repaired again so that it can get its full
quota of water.

(vilil)Need to lay a raliway line between
Migrendisa and Didtokchrra In
Badarpur Lunding Hill Section
in North Eastern Region

(English)

SHRI KABINDRA PURKAYASTHA
(Silchar): Sir. | would like to raise the follow-
ing matter under Rule 377.

Therailway line from Lumding to Badar-
pur serves the Southern parts of
Assam, Tripura, Manipur and Mizoram. It also
provides an outlet to Meghalaya. This line
serves the transport needs of 50,000 sq. km.
area of the North Eastern part of the country
involving five States in this Region.

The existing passenger train services
on Badarpur-Lumding Hill Section are quite
inadequateto meet the require ment of grow-
ing needs of this region. So introduction of
more trains are absolutely necessary. But
the bottleneck is due to inadequate capacity
of the Hill section. As per survey report, for
removal of this bottleneck an additional line
should be laid between Migrendisa and Di-
tokcherra which will involve considerable
expenditure,

Railway Board also feels that this addi-
tional line is fully justified but as it is difficult
for Railways alone tofund it , they suggested
that NEC should consider funding 75 per
cent of the Project.

| appeal that the Railway Ministry and
NEC should take up the Project jointly for
removal of bottleneck in the interest of the
five States of the North-East.

SHRI G. MADE GOWDA (Mandya):
Mr. Deputy Speaker, Sir, | would like to raise
this matter.
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MR. DEPUTY SPEAKER: Only those
Member who have been allowed to make
statements under Rule 377 alone can raise
the matter now.

SHRI G. MADE GOWDA: Sir, | have
given notice, Kindly spare me only one
minute.

MR. DEPUTY SPEAKER: It is not al-
lowed.

SHRI G. MADE GOWDA: | would like t
raise an urgent matter regarding the status
of sugar - cane growers Karnataka State.
(Interruptions)*

SHRISHARED DIGHE (Bombay North
Central): It cannot be allowed under the

Rules.(Interruptions)*

MR. DEPUTY SPEAKER: This is by-
passing the Rules. Itis violation of the Rules.
We have to follow the Rules.

14.34 hrs.

STATUTORY RESOTUTION RE: DISAP-
PROVAL OF MONOLIES AND
RESTRICTIVE POL TRADE PRACTICES
(AMENDMENT) ORDINANCE
AND
MONOPOLIES AND RESTRICTIVE
TRADE PRACTICES (AMENDMENT)
BILL

[English)

MR. DEPUTY SPEAKER: The House
shall now take up further discussion on the
Statutory Resolution regarding the disap-
proval of the Monopolies and Restrictive
Trade practices (Amendment) Ordinance and
further consideration of the Monopolies and
Restrictive Trade pracyices (Amendment)
Bill. Shri Murli Deora.
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(Amend.) Bill

SHRIMURLIDEORA (Bembay South):

Sir, | rise to support the Bill further to amend
the Monopolies and Restrictive Trade Prac-
tices Act, moved by the hon. Minister,

The basic philosophy behind the MRTP
Actwas not to inhibit industrial growth in any
manner; but to ensure that such growth is
channelised for the public good. It is not
instrumental in perpetuating the concentra-
tion of economic power to the common det-
riment, This was the basic phiiosophy be-
hind it

if we see the record of the last 22 year,
| do not think there will be one person any-
where in India who will claim that even one
per cent of the ideology, for which this was
established, has been really achieved.

| must congratulate the Government
that instead of dilly-dallying with this Bill,
Earlier the ceiling was Rs. 20 crore. Then, it
was raised to Rs.100 crore. And there was a
move that it should be raised further even to
Rs. 1000 crore. So, they have taken away
the monetary ceiling on it. What they have
got is 25 per cent of the market share of the
goods produced. This is the right criterion.

Unfortunately some of my Leftist friends
are not here.

SHRI CHITTA BASU (Barasat): | am
here.

SHRI MURLI DEORA: It is good that
youare here. lwas only waiting foryou. Even

. in countries like USA, there are anti-trust

laws. Even in countries like Europe and
western Europe, there are laws which pro-
tect the consumers. it is right that the Gov-
ernment has brought this Bill now because
the Government promised in section 4 of the
Industrial Policy Resolution that they will be
coming before this House to amend the
MRTP Bill,




